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BEFORE THE NATIONAL GREEN TRIBIJNAL,

WESTERN ZOIYE BENCH, PIJI\IE

o.A. NO. 73 OF 2021(WZ)

Brackish Water Research Centre & Anr ... Applicants

Versus

Ministry of Environment, Forest Climate Change & Ors... Respondents

DOCT]MENT FILED ON BEHALF OF RI MOEFCC

Pune

Date 1510412023 Advocate I OEFCC

Sr. No. PARTICULARS Page No.

I Copy of Work Order dated 0111212022,

issued in favour of CSIR-NIO.
5 53-
566

1



513
. ' 808628/202ZHSM

File No. 1112212022 (Part)-HSMD
Govemment of lndia

Ministry of Environmcni Forest and Climat€ Chsnge
. HSM Division

. t+*

Jal Block, Level-l
Indira Paryavaran Bhawan

Jor Bagh Road, New Delhi-'l l0 003

Drted: l3t Decembe4 2022

To,

The Pay and Accounts Officer,
Ministry of Environment, ForEst and Climate Change,
Jorbagh Road, New Delhi-i 10003.

subr centrrl Finrnciar Assistrnc'e for study on ..Formotion of terbalrs rroog the
Gujera! Mahareshtrr and Gor coocts: Corstrrilts or posslble gources rnd
mitigation measores, to be cotrducted by CSIR-NIGreg.

Sir,

This has reference to the project proposar forwarded by cSIR-Nlo vide letter dated
12fr August, 2022 for conducting a study "Formation of arba[s arong the cujara!
Maharashtra and Goa coasts: Constraints on possible sourccs and mitigation measures.. 

-

2' In rhis regard, r am directed to convey the sanction ofthe president for an amount of
Rs.l 5.76 lakhs for a period of 2 years for conducting a study to understand various possibre
sources ofoil spills, which leads the formation of tar bans afl arong the cujarat, naatarastrtra
and Goa shorelinei. Based on the rcsutts ofthis study, dre suggestions for possible mitigation
measures and the standard operating procedures ooncernihg the different identified,oir spi
sources would be formurated arigning with the Nationar oii Spill Disaster contingency prans
(NOSDCPs).

3' The ToR of the study was identified during the mceting of technicar sub+ommiftee
constituted by MoEF&CC and it was decided that objectives of iie strdy J;rU ;;p; *;;;
the TOR as identified below;

Identification of various _rg:*":.ol tar balls covering all posbible scengrios likeoperation ofoff-shore oiI fieldq ,r,ip-r."f."g.Jiir"iirg"i, lit ,pitt 
"u"nt, "t". 

,

' Review the cunent mechanism of aadrissing tu-&ti'irourem ar lidian coastvbeachbs and idehtification ot gaps. Suggest preventivc ,u-u+: rcquircd at source in rcspect of allscenarios like operation of.off_shore oil n"td., strip feaiageV discharges, oil spillevents eto' ro minimize reakage of oir/ petroleum ,rutguri trr" .r""ti"ii r""uli"formation oftai-balls
study ofgrobar best practiccs on prevention oftar bars formation and measures takento contain tar ball pollution

o . Suggest viable mechanisms to arest tar-balls at Seq based on global practices
. pdge t of4
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' suggest introducing administrative and technicar fiameworks for rnonitoring/ under
relevant statutes, in line with the Allocation of Business Rules of variouls nodal
agencies

' Prepare detailed Standard operating hocedures (Sops) for typicar tar-bafl sources
like.offshorc Oil field operaton, p_ assenger ShipV Cargo Vessels, Oil Spill events erc,
in alignmenr wirh rhe National Oil-Spillbisaslir Conti-ngency plan (NOSDCP).

4. The central fioanciar assistance will be released in 3 insrarments to csrR-Mo in the
following pattem:

5. The Grant -in-aid Generar wifl be regurated in accordancc with the provisions contained
in.chapter 9 of the cenerar Financial Rures, 2017 as amended from time-tctime, rcad with
the Goverriment of India's decisions incorporarcd bclow:

a. The relevant provision of cFR 2017 and guidelines for ceM shourd be stricrly
followed for purchase of two Apple iMac computers and three Windows lapops.
These ircms wi, be property of the IWo EF&cc and pmper inventory records shafl be

maintained by HSM Division/ CA Section.

b. The digital content shall be uploaded and kept at Minisrry,s website.

c. Sociar media team wifl support acrivities of HSM Division for the period of2 years.

d. The pattem of Assistancc of rures governing such Grants-in Aid have rcceived the
approval ofthe Ministry of Financ€, as rcquired undei Govemment of India Decision
No. I under DFPR-Rules 20.

e. The ac'counts of CSIR.NIO which is beneficiary as per the proposal, shall be opon for
inspection by the sanctioning authority and audit, both the comptrofler & Auditor
General of lndia under the provision of C&AG (DpC) Act, I97l and internal audit
pafty by the hincipar Aocounts office of the Ministry or Department when€ver it is
called upon to do so.

f' csrR-Nro may furnish their performance +um-achievement repon to the sEnctioning
authority.

g' GSIR-N,O wi, spend amount excrusively for the purpose for which it has been
sanctioned.

S.No. * Inslalmenl nd and Finat Instatment

t.l7 lakh - along wlth Sa 7.59 Lekh- efter I year of
er pporrt .lolg with progress report an

C of lst relea.cc.
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.h. cslR-NIo will submit the audit€d utilization c€tificatq Expenditure Statement for
the unspent balance and the amount being relcased.

Grants'in'Aid shall be utirized beforc the end ofthe cunent financiar year and unspent
balance, if any, will be refirnded to the Govt. of rndia or w I be carry over ro next
year.

CSIR-NIO would maintain a separate rcgister and accounts for rhe sub.programme to
.facilitarc proper audit.

k' cslR-NIo will mainain and wifl present their annuar accounts in the standard fo*rat
as required under GFR 209 (xiii).

l' Payments towards wageyrcmuneration as we[ as o6er contractuar obrigations wi
made througfi bank accoung ofrecipients

m. Evidence of deposit of TDS/ Service Tax in case of contract payments and CST in
case ofpurchase of leviable goods.

n. fic fixed assets created out of this giant shall not be disposed offwirhout concunEnce
of this Ministry. The equipment should be purchased as per GFR norms.

o. A separate bank account shall be opened for the purpose and the account shall be open
for audit by C&AC.

p. Copy ofpurchase ofpermaneht equipment may be furnished.
q. AII measurable parameters arc to be adhered to.

6^ The Drawing and Disbursing Officer, Ministry of
Change is-hereby authorized to prcpare and submit the
inltrlment to Pay & A'ccounts Officer, Ministry of Environ
to make payment electroniaally i.e. through CBS/RTGS to

J

o9.3.2022. The bank account details of dre Central Nodal Agbncy and Sub-agency
follows:

cPCB'ceabar Notral Agancy of centrar seclor schene ol HSnr Division

Environment, Forest and Climate
bill for Rs. 8.17 takh i.e. first

ment, Forest and Climate Change
Central Pollution Control Board.

ltrE as

Accouni Number

unt fitle

CR Codg l10015t95
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SuLAgency ISIR-NIO

Copy toi
i. Cash Section (2 copies), MoEF&CC
ii. Mr. G. Thirumurthy, Divisional Head, pCp Division, CpCB
iii. CSIR.NIO

The Director of Audit, CW&MJI, AGCR Building, New Delhi I 10002

7. lt is certified that this is the first release under the poject and no earrier utirization
Certificate is pending against CSIR-NIO for this project.

8. The amount of Rs. g.l7 lakh . will be debirsble to HSMD budg€t head
3435'03' 104.12.05.31-Grant-in-Aid General under Demand No. 27 for Fy zozzan ot the
Ministry of Environment Forest and climate change during the current Financial year z02z-
23 (Plan).

9' It has been mentioned at sr. No.l in the Expenditure Register under Major Head
34i5.03. I 04. I 2.05.3 t - Grant-in-Aid General.

r0. This issues with the approvar of the competenl Authority and with concurrence of
the AS&FA (IFD) vide their Dy. F.tB7632 datnd 13.10.2022.

Yours faithfully,

(Ved Prakash Mishra)

Director

tv

v. IFD, MoEF&CC
vi. B&A Division, MoEF&CC
vii, PPS to AS(NPG)
viii. Guard File/Sanction Folder/Budget File.

144-
(Ved Prakash Mishra)

Director

ving Account Number 110087005645

unt Title CSIR NIO HSM

ame of tle Bonk & Branch anara Ban( Panaji Branoh, Mathia plea, i8th June
, PAI{NI

c Nure CSIR NIO HSM

GNRB0000308

CR Code 403015002
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